IN THE CENTRAL ADMINISTRATIVE TRIBUNAL ¢ HYDERABAD BENCH
| | AT HYDERABAD, :

dat

1. Amarendra Kumar « — o : .
s/oelate Sri Mitalla @axma Singh |

Do &quNgrkey ‘ '.‘%{f' ' ' 1v.£ppiicaNt9u

and - L

1, The Union of, India, -

Tepeby its Seexctary’
Min, of Home Affairs,
North Block,Mew ﬁelhi.

2. The Unicn 6f India,rep.by
the Secretarysiiin.of Health &
Fam*lf selfﬂle New Delhi.

3. The Dmrect0* General of ?oiica, _
Central Réserve Police Force, ’
New felhi«3,

4s The Ins peat@r General of P@lmcc,
Central Resexve Police szve

Rosd Mo.12, anjara Hills,
Hydarabaﬁuad.

S. The Additional ﬁv.xnép@ctar Genmral
of Police,CGroup Centre,

Central Reserve Folice Foreca,
Neemuch, Hadhay Pradesh

6+ The Commandant, 65 Bn
Central Reserve Police Force -
Padmaraonagar, Secunderabadm25 , .»s Respondents

1 JudsDas , 2. Shivacharan
2+ VeSeotha Ramarx } . 30;’ Mahalagmi'
3« LeRamachandex ~ - 1%1s N,Chkravarte
4, ToNarasimhulu . 12. Molly Thankachan
He GaSeBenorji . 13+ Syet Fasiulla Hussaini
6« C,¥Yadalah 14, V.Ponnzmma
Ts Jaitu Hisha : ' 15, -Veera Ragheram .
8, Murafilal Soyar 6. Kamlesh M.
17: Mrs,Sati Babu : 313 ED, Varghush .
18, Mrs.Krghna Devi 32, Maria Kutiy Skaeia .
19« Mrs.V.Chandraw - 33y Bydu Prabhakar
204 Mrs.P.N.Thankmnani - 34, ChuSrinivaesa Rao
2%s P.Chandran a5, ?,V.Chakra Pani
22 KelloeNambliyazr 36. Dashrath Singh
.23, Guilam Mohd.Ashfaqg . 37, Bhgna Shekaran
245 Hallamma _ 38, Mrs,Aruna Choudary
25, T.Hookraj 39, Y.R.Choudary
06, Mrs,Lawmi K Pillal @ - 40, Suryamani Sahoo
27 NMrs.Ponnemme 41+ Mrs,Soosamma Samuel
28 J.Ramesh . 42, Abhaya Kumax

29, Manoramaa .
30, Yasom Dasrathi v»Applicants

Pt
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allowance and e the rigk allowance was already given to the
sbplicants, the come has 0 be adjusted from out of the
amount to be paid as per this ordezs” Time for compliance is
four months from the date of re&@ipt of’thia oraer‘

Qe . - Thm Oﬁq are éxaraermﬁ mﬁccxdingly at the aami si@n
stages. Mo cos ts» o o
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44 It is stated fa$ %he aapliCants taau uhen ey were
nc% given the potient ¢arsd ﬁulﬁWﬁﬁeep they and the othez
para medical . staff on tag_ﬁasgltalauhnltted 5% the ti%& of
the inspection of the niéhex_autharities in regard te the
same. and tﬂ@ﬂ they were iwféfmaﬂ that the sanction of €he
patieﬁ car@ aliowance to. the hﬁﬂp&tﬂl staff other than the
nursing staff vias under caﬁ¢idarﬁtion and: the sz5d fact was
tommunxcated as per the note dated 154241992 by the Commandant
vide material poper Nes3 as pex the addational papexs
leed by the aprllcant in Co it ?JG/94.

5 38 The lcdxnaé sﬁandlng counQQl for the zeSpandents
~referxad t0 the lotier No, 3.11011/1/%-::314.,(9) dated

' ?0.?.1999 to state that the natient care’ allovance to
Group o' and 'Y non minig?e*ial employees including the
nursing personnel in CBHS organisation was granted

with effecct from 1.4.1987 only subject to the condition
that no nicht walitage all@waﬁeeuand-xisk-allqwaace will be
admis sable te those GﬁplDyOﬁQ& M V o

G, It i¢ also vrged for the respondents that in viow
- of the delaf ori the part of $he applicants in approaching
this Toibunals monetary benefit has to be limited from
ene year pricr -te the fi;ipg @f,these Ohse

Te As. per thé order dated 24.9,1991 in OA 65/92, the.

patient,?é%e allovance was-directed to be given from 14.10.86,

the date from vhich it was.s2id £o. have been san-

ctioned, It is not a case whereit was limited from one

year priur 1o the filing of ﬁheaaid Coha ku:ther, even at

the time of 1ﬁ$pectmon in %992, the concerned staff of the

hoipital were informed that the'sanction of the patient

 gare allswance was under canqiﬁéraiisn. Hoence, we fesl

' that in vfgw of the above matér¢a1, it is jurt and proper
to direct the rospondents to pay the patieﬂt tare allowance
to the applicants herein also from the date it was sanctioned
to the toncesned sitaff in the hospitals in CQHS organisation.

‘As. the letter dated 10,7, 1990 discloses that the said
faliowanca was granted only with- eifect from 1.4, 1987, it is

- paeper to give a ﬁirecting for paymenﬁ of the same from
%a4.193? anlva : '

8, ° 'In the result, the re*pﬁnﬁ&nts are divected o pay
the patiﬂﬁt carve allowance to these applicanus with effect
from 1=4=1987 end they are mt entitled to the night waifage
allowance and e the rick cllowance ond if the night waitage
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is therefore constrained to get this notice issued to-yous

You are therefore called upon t0 pay our coisnt viz.y
the 2nd applicant in OJANDL150 of 1994 on the £ile of the
Hon'ble Central Administrative fribunal,ﬂyderabad aegeﬁ,
Hydezzbad, the patient care allowance wef iwd=1987 as directed,
within.a period of two weeks from the date.of receipt of this
notice, falling which our ¢lient will be constrained to
approach the Hen'ble Tribunal ta seek r&dre sal under the
Ceontenpt af‘ﬁcart Acte : {

Yours faithfally,

Sdf-

{JV.PRASAD) : - : |

Engls Copy of Judgment dt.0¢~3-1994 in OTA.No.iﬁﬂ of 1994
- for. rpady tefez@nce,'

.
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‘From?®

. Phonege 661598 .
661287
Jagti V.Prasad =
Advo¢ate
34u874/1/8/5,

- Barkatpura~. = . R .
Hyderabade27, . S L o

B I L T b, ow0m1994
1, The Union of India,xep.by its | By R.PiA»D.

Secretary,Ministry of Home Affaire,
ﬂarth Block,Naw Delhi .

2; The Union of india;rep.by its o
U Becretary linistry of Health_&
Familv‘wvlfare,ﬁéw &eihi. -

3. The Director Geﬁexal cf ?Glicéw
© 'Central Reserve Pelicé Forxce, =
CGo Camplex,L@aa Eaaa,New chhi.so -

4, The Inspector Genﬁrul af Pﬁlice,
Central Reserve Pollce Force,
Hd.me,12.8najexa Hills,Hyderabade34,

5. The Additional Deputy Inepector Geheral
of Police,Croup Centze,Centxsl Reserve
Pnliceszce,ﬁwemucn,Madhya Pradesh,.

6. The Commandant,65 Bn Central Reserve
. Police Fozce,?admhrao Nagsz,
Secunderabsa acd=500 025,

Sixz,

-

Under instructions of our c¢lient Sri M.V.Varkey,.we.
hereby issue the following notice to yous

Our client is woriting as & nonecombatised hospital
staff of the Central Reserve Police Force, Our client filed
CohieNoo 120 0f 1994 before the Hon'ble Central Administrative
Teibunal ,Hyderabad Benchs Hyderabad, seeking payment of
allowances including Patient Care allowance. All of you are
respondents 'in the wald case, The Hon'ble Tribunal, after
hearing the partices in the cese, allowed the O.A. by an order
0%24=2-1994 with a direction to you to pay to the applicants
‘the Patienit Care allowance wef 1=4-1087 within a period of
4 wmonths from the date of receipt of the Order.

Our client states that though the pericd of 4 months
oranted by the Hon'ble Tribunal expired after receipt of the
cepy by youw yau have not cared to comply with the order of
the Hon'ble Tribunal though several oral reguests and a
representation di,23«-8«1994 to the Ueputy Inspectoe General
of Police,Neenuch, have been mede by our ¢lient. Our client
understands and stated that the smounts have been paid &in

> respect of the lst mpplicant in O.A.No,150 of 1994« Our

[
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Item Nosi5 . - ¢ - Court Moot - - - .- Bettien XLV

SUPREME COURT OF INDIA .
RECORD OF PROCEEDINGS.
Petition(S)for Special Leave o A ppeal{Givil )N'e‘;féaﬁs] 1990

{From the Judgment and order dated 12u4w93 af the Gcﬂafn
Guhaui Bench in Q.A.Nﬂ.122/a9 -

Union of India & Ors. - ,.(PETITIONGR(5)
. Vs ' R'
Smt, Rhoda Plal & Ors - - ' S
(with appln.afor stay) - , « « RESPONDENTS

CORAM2

Hon'ble the Chief Justice” .
Hon'’ble Mr.Justice Kuldip Singh

For the petitionerss Mr.Kapil Sibai, ASG
~ Mr.Kamini Jalswalytdv
ﬂz.ﬁ V’mtﬁaﬂ;m'

For the respondents @ Mr.Mohan ?ande?.‘hdvg

UPGON hearing counseéel £hé court aade tﬁe following
oRDER |

The Spetial Leave Petition iswéismiésed after

hearing the parties and the order of the

¥r£bunaxli$.aff;rmed and merit.

s/~ S
(?f.zx.anjaw ' {Gain Chand)
Court Master ' © Asstyfegistrar
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@ﬁyéeraﬁa& Dletrict |
In the Centrel Admte Tribunal
Hyderabad
Cantempt Pot.No, /94

.oAn
-@aﬁ;ﬂﬁé 150 /o4

‘&5§T“. .
CONTEAPT PETITION

"/ s4d iV JPRASAT
PR ; PRASAD )
Ga SUVARNAKIBIARY
Counsel for Petitioney/
| Znd applicant






